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(a) whether the garment exporters have 
been facing difficulties due to serious pay- 
rr.ent problems;

(b) if so, the reasons therefor; and

(c) the steps taken or proposed to be 
taken by the Government in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) to (c). Government have not 
received any representations from garment 
exporters regarding any difficulty in realising 
payments from foreign buyers.

Indo-Pak Bilateral Trade

5322. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of COMMERCE be 
pleased to state:

(a) the areas in which Indo-Pak bilateral 
trade have been established;

(b) whether the Government have a 
proposal to improve the trade relations with 
Pakistan; and

(c) if so, the steps taken or proposed to 
(be taken in this regard?

THE MINISTER OF STATE OF THE 
m in is t r y  o f  c o m m e r c e  (SHRI P. CHI-
DAMBARAM): (a) to (c). India’s exports to 
Pakistan broadly cover oil meals, spices, 
iron ore, paints and varnishes and engineer- 
ng goods, while the principal imports from 
Pakistan are fruits and nuts excluding cashew 
'̂ uts, textile yarn and made-up apparels. It 
âs always been the endeavour of the 

government to improve trade relations with 
akistan through bilateral discussions.

Lapses In Internal Audit of Companies

5323. SHRI MADAN LAL KHURANA: 
[/'ll the Minister of U W , JUSTICE AND 
c o mp a n y  a f f a i r s  be oieased to state:

(a) whether the comptroller and Auditor 
General of India in his Report No. 5 (Com* 
mercial) of 1990 on the Company Auditors, 
reports on the accounts of the Government 
companies, has made some comments on 
omissions, commissions etc. noticed during 
supplementary audit of accounts; and

(b) if so. the corrective measures pro-
posed to be taken by the Government in this 
regard?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE iN THE MINIS-
TRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Yes Sir.

(b) As per the provisions of Section 619 
(5) of the companies Act, 1956, these com-
ments are placed before the Annual General 
Meeting of the concerned Company and the 
corrective measures on the report are taken 
by the concerned Government Companies 
and their administrative Departments Minis-
tries.

Revised rate of Interest on Bank 
Deposits

5324. DR. C. SILVERA: Will the Minis-
ter of FINANCE be pleased to state:

(a) whether the rates of interest on 
deposits from public in the banks have been 
revised twice in the recent past; and

(b) if so, the details of the revised rates 
of interest at present?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Yes. Sir. The rates of interests 
on deposits from public in Scheduled Com-
mercial Banks were revised on 13.4.91 and 
again on 4.7.1991.

(b) The details of the revised rates of




